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12.31 Hirs.
[MR. DEPUTY SPEAKER in the Chair]

12.31 Hrs,
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
With your permission, Sir, I rise to announce
that Government Business in this House
during the week commencing 16th August,
1983 will consist of : —

1. Consideration of any item of Govern-
ment Business carried over from to-
day’s Order Paper.

2. Discussion and voting on the Supple-
mentary Demands for Grants (Rail-
ways) for 1983-84,

3. Consideration and passing of :—
(1) The Delhi Rent Control (Amend-
ment) Bill, 1980.

(2) The Delegated Legislation Pro-
visions (Amendment) Bill, 1983,
as passed by Rajya Sabha.

(3) The Administrators— General
(Amendment) Bill, 1983, as pass-
ed by Rajya Sabha,

(4) The Dangerous Machines (Regu-
" Jation) Bill, 1983.

(5) The Mines (Amendment) Bill,
1983,

SHRI UTTAM RATHOD (Hingeli) :
During last session, the Parliamentary Affairs
Minister had withdrawan this Bill, saying
that it will be brought in the ensuing session
with amendments beneficial to the land
holders. Presently, though two weeks have
passed, this Bill is not shown even on the
agenda, Cultivators throughout the country
are vsey much worried because it is against
the interests of the cultivators. This Act was
enacted 90 years back. The Central and
State Governments are acquiring land for
public_purposes in thousands of acres every
year. The cultivators are dispossessed of
their land but they do not get proper com-
pensation for it. The cultivators are agitated
on this issue and as such, this Bill be consi-
dered and passed during the next week of
this session,
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SHRIMATI PRAMILA DANDAVATE
(Bombay North Central) : The decision of
the Nirankaris to send their “Sacrifice Squad”
to Amritsar on the 15th of August and a
counter threat by Mr. Bhindranwale to them
has created a dangerous and explosive situa-
tion in Punjab.

The Government has not only given pro-
tection to Mr. Bhindranwale, who is at the
root of all the trouble in Punjab, but has
failed to arrest him, His activities are being
connived at by the police and the Govern-
ment,

A full discussion on the issue and steps
taken by the Government to resolve the same
is very urgent.

The existence of certain sections in all
personal laws governing different religious
groups, discriminating against women. There
is a tendency among few citizens to resort to
conversions only to perpetuate the injustice,

In view of the demands made by a
number of women organisations all over the
country, I would request the Government to
come forward with a proposal to convene a
meeting of legal experts of all the personal
laws and religious heads and formulate a
uniform civil code, which would give equal
status to all the citizens guarantecd by the
Constitution,

1 request that Government should make
a statement in the House on this subject next
week.

FROF. RUP CHAND PAL (Hooghly) :
The Railway Ministry 1s reported to have
employed a large number of volunteers as
Ticket Collectors and Ticket Examiners in
Sealdah and Howrah Divisions of Eastern
Railway and some other places. They are
being paid Rs. 8 per day per head plus a
good percentage of the money realised as fine
from ticketless travellers. There is no denying
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that every effort should be made to check
and stop ticketless travelling in Indian Rail-
ways but the employment of personnel
should be made in a regular. way without
leaving any scope to raise suspicion.

The present manner of employment of
volunteers in railways very much looks like
backdoor rccruitment. There is a persistent
demand throughout the country that all
recruitments, even casual or temporary,
should be made through employment ex-
change only. The Central Government is also
committed to this principle.

In the circumstances, the recent behavi-
our of the Indian Railways is a serious
matter, which needs to discussed in this
House. 1 request the Minister of Parliamen-
tory Affairs to incorporate the above in next
week’s business.
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SHRI CHITTA BASU (Barasat) : Sir,
with your permission I request the Govern-
ment to include the following items in the
next weeks’s business :—

1. ASSAM SITUATION : The political
situation in Assam calls for constant watch
and vigil.

Assam witnessed a holocaust in the recent
past with took a toll of life of more than
3000 persons, according to information
recently available from the Assam Govern-
ment. The task of rehabilitating thousands
of uprooted families remains yet to be com-
pleted speedily. Certain grievances have been
aired about the inadequacies of the rehabili-
tation programme undertaken by the Govern-
ment. Tribunpals are going to be set up to
dctect foreign nationals, without formulating
the guidelines on the basis of which the
tribunals are expected to give their decision.
The Election Commission has also prepared
a report on the General Election to the
Legislative Assembly of Assam, 1983, which
has been laid on the Table of the House on
August 2 last. The report, infer alia mentions
about a proposal for enactment of a Jegisla-
tion of the nature of Resident Alines Act in
USA which allows all rights to immigrants
except the right of enfranchisement. This is
a preposterous proposal which seeks to dis-
enfranchise large number of persons belong-
ing to minority communities in Assam, both
linguistic and religious. This bas engendered
fear and apprehension among the people of
Assam belonging to minority communities.

2. SIXTH PLAN ; This is the penulti-
mate year of the Sixth Five Year Plan. But
the House had no opportunity to discuss the
plan document. Mid-term appraisal of the
Plan is at the stage of completion.

The mid-term appraisal report should be
laid on the Table and discussed by the

House. )
I request the Government should make a
statement in the House on these subject next

week, Al
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SHRI BUTA SINGH : Sir, I have listen-~
ed carefully to the various points made by
hon. Members on the business to be taken
up in the next week. Most of these subjects
which they have highlighted will find their
way in some form or the other. For example,
about this Land Acquisition (Amendment)
Bill, more than 3-4 Members have mentioned.
Discussion on Punjab was the first subject
that we took after the House started discus-
sion. No useful purpose is served in having
the discussion time and again unless we are
able to reach some solution, Almost all the
items will engage the attention of the Busi-
ness Advisory Committee. In case they allot
some time, we will try to accommodate.

12.46 Hrs
ELECTION TQ COMMITTEES

(i) Central Advisory Committee for National
Cadet Corps.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :

On behalf of Shri K.P. Singh Deo, 1 beg
to move :

“That in pursuance of Section 12(1)
of the National Cadet Corps Act, 1948,
the members of this House do proceed
to elect, in such manner as the Speaker
may direct, two members from among
themselves to serve as members of the
Central Advisory Committee for the
National Cadet Corps for a term of one
year commencing from the 14th October,
1983, subject to the other provisions of
the said Act and the Rules made there-
under.”

MR. DEPUTY SPEAKER : The ques-
tion is :

“That in pursuance of Section 12(1)
of the National Cadet Corps Act, 1948,
the members of this House do proceed
to elect, in such manner as the Speaker
may direct, two members from among
themselves to serve as members of the
Central Advisory Committee for the
National Cadet Corps for a term of one
year commencing from the 14th October,
1983, subject to the other provisions of
the said Act and the Rules made there-
pnder”,



